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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA No0.485/2006
Wednesday this the 23™ August 2006
CORAM
HON'BLE SMT SATHI NAIi(, VICE CHAIRMAN
Abraham Mathew, Fitter General Mechanic

(Highly Skilled), O/o Assistant Garrison
Engineer (Independent), Naval Armament Depot, Aluva.

Applicant
(By Advocate Mr P.K.Madhusoodhanan)
Vs.
1 The Chief Engineer, Southern Command, Pune-1.

2 Garrison Engineer (Air Force), Military Engineer
Services, Pulayanarkottah, Trivandrum.

3 The Assistant Garrison Engineer (Independent)
Military Engineer Services, Naval Armament .
Depot, Aluva.

4 Union of India represented by its Secretary
Ministry of Defence, New Deihi.

Respondents.
(By Advocate Mr.TPM Ibrahim Khan, SCGSC)
ORDER
HON'BLE SMT SATHI NAIR, VICE CHAIRMAN.
The applicant while working as Fitter General Mechanic with
respondent No.2 was transferred to Aluva and joined duty there 1n January
2005 has submitted that the transfer was necessitated on account of' a

dispute with one V.JPillai who retired on 31.1.2006, thereafier, he
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submitted his representation requesting to transfer him back to Trivandrum
on the ground that his family is staying in Trivandrum and he is also
suffering from heart disease and- unable to maintain two establishments from
his meager income. His representation at Annx.A6 dated 22.11.2005
“addressed to respondent No.1 has not been considered and disposed of vet.

He 1s seeking a direction to the 1% respondent to pass.orders on Annx.A6.

2 The respondents have filed a reply statement and the applicant has
filed a rejoinder. Since the applicant is seeking a direction at this stage only
for disposal of his representation (Annx.A6), I direct respondent No.1, the
Chief Engineer, Southern Command, Pune, to consider the representation of
the applicant in the light of his submissions made therein and communiéate
a decision to the applicant within two months from the date of receipt of a

copy of this order. The O.A stands disposed of, No order as to costs.

C/&h . J\a w )
(Sathi Nair)

Vice Chairman.



